
■CENTRAL ADMINISTRATIVE TRIBUNAL
principal bench

O.A. NO. 617/1998

New Delhi this the 24th day of March, 1998

hon'ble shri justice k. m. agarwal, chairman
hon'ble shri r. K. ahooja, member (A)

Gajendra Pal Sharma S/0 S. N, Sharma,
Assistant Manager/Dairy Supervisor,
DeIhI Mi lk Scheme,

■WEst Pate I Nagar,
New DeIhI-110008.
R/0 F-20, Pate I Magar—I ,
Ghaziabad (UP) 201001 .

(  By Shri S. C. Luthra with Shri 0. P. Khokha,
Advocates )

-Versus-

1 . Union of India through
Secretary, Department of
Animal Husbandary & Dairying,
Ministry of Agricul ture,
Krishi Bhawan,
New DeIh i-110001 .

. . . App1 i cant

The General Manager,
De I h I MM k Scheme ,
West Patel Nagar,
New De1hI -1 10008. Respcnden t s

O R D E R (ORAL)

Shri Justice K. M. Agarwal :

Heard the learned counsel for the appI icant on

adm i ssI on.

2. The learned counsel states that without

not ice to the appl icant, the respondents are going to

downgrade his pay scale. He fairly conceded t i l l the

date of this appl ication or the date of hearing, no

such order has been passed.
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3_ As no adverse action has been taken rn

regard to pay soa1e of the app! icant so far, the
appl ication appears to be premature. Accordingly, i x

is hereby dismissed with l iberty to the appl icant to
approach the Tribunal again in case such an order is

made against him.

(  K. M. Agarwal )■
Chairman

(  R . . ■ k^oo j a )
MembPT (A)
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